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CA 1853/20038 DATE OF (EDER: 25,4,7003

Faoran Das zon of Late Shyd Lavwman Das aged about 26 yeaws,

o}
[

Ja
("

=
L\
L
'_Y-
[N
£
=

working zs  Fireman, Anmundtion Depot, Pharsatpur,:
i oo ve Applicant,
VERSUS
1. Union of Indig thoondty the Sscpstavy, Ministoy of

De fence, New Delhi
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LrEechor General of o

Ordinance Branch Hgs, DHO, P,0, New Dalhi

D The Conmandant fAamudtion Depot, Bharatpur,

eee e . Re Huuhdr:u! S.

Mo, Surzsh Chandrs Goyal, Counsel fox th: applicant,

CORAM ;

Honthle My, K,O, Gupta, Manber (Adninisztrati 'e)

Honth le Mo. ML, Chauhan, Mewber (Judicial)

CRDER . (ORAL).

In wnds 04 the spplic fo Llowing

\_)
L‘l’
—
-
[¥]]
(153
‘—-h
'3)
=3
D LI
PacR
-
-

B
-
s
i

"(i) The zpplicant may kindly be allowed incrament for the

Villags thamea Tehsir Roopwar Bhavaipar (Rajes th

ofdipance Ssrvices, Mi, Gan, o©

pericd of suspersion and Hurther incremsnts afizr relnstatemen

(ii) The childeern zindy allowancs, night sllowsnce and other
bansdits payabhles o an <wployss Whils on duty may alss ke
provided to the apolicant for the psricd of suspension,
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e Domo wed on the 30S toof

fire enging driver w, 2,7, L,1,1592 2nd furthsy pronotion on the

o 1,1,2000 and further on the pos

prayed that the applicart may kindly be given incraments w,e,f,
1,1,98 payshle for the promctional post, ®
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Hzzard the leainsd counsel fox the:  spplicant,

2.1 The learned courszl for the aoplicant submits thet dur ing
U . 1 P~ . S e -y - I . ~ S T
ol [al=pt od of sus Lensdlot, thie = Licaint was o ai '1 r«'-’?: oo Fay &

Allowance 2z Subsistencs Allowance whereas similarly placed
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S S, R U T [l P S
peen pald to the :py_+UdHL. There is

law laid down by the Tribanal o grant inc em~ut Ting SUSHE Ve
Feen pald
<y "'Z”U'”'_.ﬂ the

2.2 The lear

that e had m:

-lleY 0230 liad o cne o
his grievancs with tegard to grant of Childven Education

Allowancs without quoting any zules,

3 The Ll2avned counsel for the applicant furthsr submits

cl|

that he does not want Lo press
promoticn during sus
2.0 The main growsdd talen ave with pegard to dscrininaticon
Vit mzeviz with cither similacly olaced person, Further, tha

apoportunitics progerly,

2.1 In the ciroumstances, without going into the merit, we
direct The gpplicant to {ile a fresh repissentation Lo respon-
deoe No, 2 with copy to respondent No, 3 infomation bringl

-
and who

ann alsn

%, He further submit: that during suspension
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days  and by Sp2ed Post to aveld delay. In that ed:nd,
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is direscted Lo pass a peasonsd or

within fourty five days fiom

cordingly,
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(H.0, GIFTA)




